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CENTRAL ADMINISTRATIVE TRIBUN&L , ALLAHABAD BENCH

ALLAHABAD .
Review Application No, 328/92
in
0.A, No, 1176/88 o
Hari Prakash & others. sese Applicantsu
e rsus

Union of India & OtherS.  «..... Fespondents,

Hon 'ble Mr, Justice U.C. Srivastava, V.G,

Hon'ble Nr.l.B. Gupta, A,M, .

( By Hon’ble Mr. Justice U C. Srivastava,V.C)
The review application is directed acainst

our judgient and orcer date d 2.8.1991. It has heen

stated by the applicant that the counsel for the

applicant was not heard,ahd it is di-ffiCult to
‘accept that no hearing was given to the counsel
for the appIicanfc. Counter affiaavit_ has been
filed by the respondents after their rights

Have been re futed but counter could not be taken
on Axecord. " The ‘case 'e-cts“ ‘was disposed of and
“earlier cases wexe decmed taking 11nt0 00n51d°r-
tion and we by Cur Judgment dlIQCt.ed \,he cases

ers

of 1nstrurrem J:epalr may be considered, thOugh

therc was no justification in this case .

2. " We have considersd all the relevant
facts on merits, we do not find any ground to -
recall ocur judcment, since inm our Opinio{q there
is no mistake apparent on the face of the record,

In as much as we havwe also taken into consideration
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respective pay scale of Lineman/uireman who are in

the lower grade than fhe pay scales of the applicanté.
:This matter is to be considered by the autharity.

We do nat find ény ground to recall the said order.

Accordingly, the said revieuw application is rejected.
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